"[Shri Samar Mukherjee]

of the Finance Ministry; However, it ‘

appears that by a secret circular dated

"4th October, 1978 issued by the Addi-
tional Secretary ang Director-General
of Bureau of Public Enterprises, New
Delhi, all Public Sector Undertakings
have been directed to consult the
Bureau of Public Enterprises even
for entering into interim agreements
and it has been further directed that
no agreements should be concluded
without consulting the Bureau.

The Government should immediate-
ly allow Public Sector Undertakings
to enter into discussions and negoti-
ationg with the Employees’ Unions so
that various outstanding issues may
be settled at an early date. I also urge
the Minister of Shipping and Transport
to issue appropriate instructions to the
Shipping Corporation of India so that
necessary discussions may be initiated
ai the earliest opportunity to prevent
further worsening of the situation and
the outstanding dues of the employees
may be paid immediately.
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SPECIAL COURTS BILL—Contd,

MR, SPEAKER : The House will
now take up further clause by clause
consideration of the Special Courts
Bill. Out of 7 hours allotted for all
the stages of the Bill, only 50 minutes
are now left for completing the clause
by clause consideration and the Third
Reading of the Bill

Yesterday, clause 2 to 6 were taken
up and amendmentg were moved
thereto. Today I propose to call upon
the Members concerned to move their
amendments to the remaining clauses
etc. of the Bill. Thereafter, I wil] give
an opportunity to some of the Mem-
bers who have not spoken yesterday to
speak on al] the clauses and the
amendments moved thereto together.
Thel;uner the Home Minigter will
reply.

Voting on the clauses and the
amendments will take place ground
230 PM.

SHRI HARI VISHNU KAMATH
(Hoshangabad) ; Mr. Speaker, I rise
on a point of order. It is not proper
. ... {Intérruptions)

SHRI R. VENKATARAMAN ' (Mad-



